
OFFICE OF THE PRINCIPAL DISTRICT 8: SESSIONS JUDGE (HQS)
Tis Htiznri Courts, Delhi \_

O R D E R

Consequent upon recorrimendtttiotts iifthe ‘M.-l('I' Screening ( 'nn|mrIt|.'ef0r ciziplqt-eex of all (irmips (A. B
& C) of this Establilrliiiteiit for grant of Fmaneial Upgrailutinn tinder the !t-1/t('P/.4('l‘ Scheme‘ in its meeting held
on 22.09.2025. and in view of order dated 22.08.2025 passed by the l*lon‘hle High Court oi" Delhi passed in WP (C)
No. l2764l2025 & CM App]. No. 521320025 titled "Hemrmt Sharma Vs. The Principal Dislricl & Sessions Judge
fHQ.r1 following Senior Judicial Assistant is hereby granted benefits ol' financial upgradations under the

.-ICP/MAC!’ Scheme. subject to any ntodificatiotis arising from future policy decisions or orders issued by the
Competent Authority in respect of such ACP/MACP benefits:
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04.05.1986 09.03.1999 01.09.2008 04.06.20!6
all gigs? Kumar gggglulgnl (ad-lioc treated (Introduction of (Introduction of (On completion of

Date ofgrunt Date ofgrzinl of Date ofgrant of
F.mp. Name of the _. . Diite ofJoining _°'-In AC? 2“ MACP 3"‘ MAC?

as regular) AC!’Sciiemej MACPSch mz) 30years)

NU'I'l£. The oflicial may exercise his ‘Option F0rtti' in the concerned Accounts Brunch his 1' spcetive district for the
purpose ofpiiy fixation within one month from the issuance of this Order.
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Y t\/irettdcr Kumar Bansal)
Principal District 8'. Sessions Judge (ltQs)

Tis I-lazari Courts. Delhig’

17805‘? — '5;‘8‘l<>° -
No _V _ _/MACl’lS&P(.lA/SJA)lAdmn.ll(HQsl:'|"lIC/2025 Dated. Delhi iii:

U
Copy fonvardcd for infonnatiott & ttcccssnry action to:

1. Ld. Principal District iii Sessions Judge. I-liiiit District. Knrktirdoomn Courts. Delhi;
2. PS to the undersigned:

3 DUO/AAO. Accounts Branch. l~'.iist District. K.i1l'k<'lI'l|l\(I|!|fl fuiirts. Delhi.

~l Branch In-chiirgc. Litigtiim Brunch. llQs. lllC. Delhi.

5 Pity & Accounts (lllicc. Delhi nlirmigli .-tctwi.-nu BI‘iilII("l em1i‘i'rm'ilt.
ti Dealing ()lTeiul (Service Book). Accounts Branch. I-':t:it District, Knrkiirdonmn Cotirts. Delhi;

7 Pay Bill Clerk. Accounts Brandt. i-Last District. Knrkiirtlonniii Courts. Delhi.

8. Dealing Official. Personal File Seat, Admn. ll. llQs. Tl-IC, Delhi;
9. Dealing Ofliciul. ACR Cell. HQs. THC. Delhi:

healing Officinl. Website Committee. THC. Delhi for uploading this order on oiliciul website o is officc under the tab
“Empl'oyet?.\' ‘Comer ";

I I. Dealing Ofliciiil. LAYERS Seat. TIIC. Delhi for uploading on I./WERS portal;

I2 Sh licmntit Kttmztr Shiirmri it-.(‘: 13353; 8l2912=Jt). ‘senior Judicial nssistiint. (‘tire king B utl‘|I. East |)t5lI'iCl.
Rztrkttrdtioiiia t nuns. Dctlii.
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I .1» 5’-
Principal District & Sessions Judge (llQs)

Tis llaznri Courts. Delhi


